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A/ORDER

PER S.S.Godara, Judicial Member:-

This assessee’s appeal for assessment year 20ki48s against the
Commissioner of Income Tax (Appeals)-17, Kolkatrder dated 19.07.2019, passed
in case No. 492/CIT(A)-17/Kol/17-18 involving pramings u/s 143(3) of the Income
Tax Act, 1961, in short ‘the Act'.

Case called twice. None appears at the assesselé&stb It is accordingly

proceedeex parte
2. With the able assistance of learned departmespaésentative we notice at the
outset that the CIT(A)’'s lower appellate order uncleallenganter alia affirming the

Assessing Officer’s action treating the assessskae capital / premium sum of
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%1,50,00,000/- as unexplained cash credits u/s lk@red by the sec. 14A r.w.s. Rule
8D disallowance oR67,715/-, has been passer partewithout dealing with the
corresponding detailed documentary evidence availalthe case file as it is evident

from a perusal of the assessment order dated 2008 passed u/s 143(3) of the Act.

3. We observe in this factual backdrop that the(&)F lower appellate order has

failed to confirm to the statutory requirement cdrhing of points of determination

followed by a detailed adjudication u/s. 250(6)tle¢ Act. We accordingly deem it

appropriate to restore the instdist back to the CIT(A) for his afresh appropriate
adjudication as per law within three effective ogipoities of hearing. Ordered

accordingly.

4, This assessee’s appeal is allowed for statigiiogoses in above terms.

Order pronounced in open court on 07/12/2020
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